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The Nagaland Work-charge and Casual employees 
regulation Act, 2007 (Act No. 1 of 2001) 

[Received the asse~rt of the Govertlor of Nagaiand OII 226.3.2001 
and pribiished it; Ill e Gazelle Extra-ordinary 

&fed I l i l t  April 200f.J 

An Act to regulate appointment and condirions of service of 

persons appointed as work charged employees and casual employees. 

Be it enacted in the fifty Second year of the Republic qf India as 

~ O ~ ~ O ~ V S  : 

CHAPTER - I 

PRELIMINARY 

1. Short title, extent and commencement: 

(I)  TheActmaybecalIedtheNagalandWork-Chargedand 
Casual Employees Act, 200 1. 

(2)  11 shall ex tend to the whole oft he S tzlte of Nagalnnd. 

(3) Ir shall comc into force on such date as the Sratc 

Government may, by notification in tbc Official Gazette, 
appoint. 

2. Definations: 

(a) 'Appointing authority ' means the appointing authority as 
may be authorised by the State Government for any 
d e p m n t  in this behalf. 

(b) 'Commission' means the Commission constiluted under 
Scction 3. 



(c) 'Casual employee' meens ;in employee engaged without 
sanctioned post. 

(d) 'Work-c harged employee' means an empIoyee engaged 
without sunciioned post under work chargeestiiblishmenl. 

(e) 'Work-charsed establishment' means and includes such 
establishment i n  any department under which a person is 
employed upon the i~ctual  execution, as distinct from thc 
general supervision, afa  specific work or of sub-works 
of a specific pi-oject 01- upon the subordinate supe~~vision 
of departmend labour, stores and machinery in connection 
with such work or sub-works. 

CHAPTER - I t  

WORK-CHARGED AND 
CASUAL EMPLOYEES COMMISSION 

3. Constitution of Commission : 

(1) The State Governmen1 shall constitute thc Work-chii~cd 
and Casual Employees Commission to exercise the Pow- 
ers and to perform the fu'unctionsconferredunder this Act. , 

(2) The Commission shall consist of: 

(a) An Officer of  the State Government not below 
the rank of Commissioner & Secretary who shall 
be rhe Chairperson of the Commission. 

(b) Engineer - in - Chief, Works &Housing 

(c) A person, having special knowledge and 
experience connected with public service, 

nominated by the State Government. 

(d) An olficer of the Srate Government not below 
the rank of Joint Secretary, who shall be the 
Member Secretary. 



The Commission may co-opt the Head of a department as 
Member where tl-te Commission may be called upon to 
exercise powers and perform functions under this Act in 
respccl of that department, 

4. Functions of the Commission : 

The Commission shall, subject to the general directions of 
the State Governrnenr, perform any of the following functions, 
namely :- 

(a) recommend the norms and the number of Work-Charged 
ErnployccsandC;~sualen~plvyeesforanydepartment wilh ' 
due regard to workland, budgetary resources and such 
other facms as may be considered rclcr~ant. 

(b) recommend for fixing wage and other conditions of ser- ( 
vice. 

(c) rccornrnend on any other mat rer as may be assigned by ! 
I the State Government for the purposc of givingeRic1 lo  

the provisions of this Act. 

CHAPTER - III 
WORK CHARGED ESTABLISHMENT 

5. Appointment and Discharge of work charge Employees. 

(1) The Work-Charscd employees shall be entitled to the 
I espxli ve condilions of service as exisling on [he corn- 
mencement oC this Act except as hereinafter provided in 
lhis Act. 

(2) The appointing Authority shall rcview h c  appointment of 
Work-Charged Employees wilhin six (6) months [om the 

date of [he ordcr issued by the State Government pre- 
scribing thc numbcrof wo~k-charged 

~ ~ l ~ p l t ~ - r : ~ '  011 ionsidem~ion o i  ~tu rzcomrncndaunu of LIIC Commission and d>2l! 
,:I<., IW. 6 ~ r d z r  rc-appinr  i n2 ar discharsag 1f1d scnice  nf r \ - o r k : - ~ l ~ ; ~ r $ ~ ~ l  
c:11131 c r i - 1 ~  011 IIK b;lsis I?[ ~hl: r~i~nirrlcnd3~ion of thc Ilccni~lmznt Bcr~rd. 

l;l..~~.ld~.cl rlw nil ixr~m <h;\ll be npwinrtd kcbend [he :is: of !#(! ?iJri. 



(3) The Work-Charged employees, whose services are discon- 
tinued under sub-section (2) above and who l~avc corn- 

pIcted 3 (three) years of scrvice in Work-Charged cstab- 
lishment, shall be gmnred a grdui ty cquivaIent to '/z (half] 
month's pay excluding special compcnsalory allowance 
for each completed years of service as provided undcr 
the Nngaland Public Works Departmenr Code. 

6. Wage : 

The Work charged employees shall bc paid wngc as may bc 

prescribed by the Stare Government on [he consideralion of the 

recommendation of [he domrnission. 

Provided that the wage of the workch;irgedempIoyee, who 
was paid a scale of pay at the comrncncement of this Act :~nd 
who is re-appointed undersubseclion 2 of Scction 5 or this Act, 
shall be not lcss than the last pay as may bc determincd at the timc 
of prescribing fixed wage. 

7. Terrns of appointment : 

The appointing authorily shall specify ;I pcriod oT appoint- 
ment not beyond the financial ycar in which the appointrnen~ is 
madc. 

8. Restriction on appointment : 

No appointment of work charged employees shall he 
n~iide in any department in excess of the number prescribed by 
the Statc Government under sub scction 2 of Scclion 5 ;rnd out- 
side the panel prepurcd under Section 9. 

9. Constitution of Recruit nlent Boards : 

(1 )  The respective deparlment , having work-charged cstab- 
Iishment, may constitute one or marc recruilmcnt Boards 
consisling of nor less than 3 members at the cen traliscd 

(113 )  



level of circle or division as may be considered necessary 
for making recruitment to the work-charged eslablish- 
mcnt under it's respectivejurisdiction. 

(2) The Board shal!, having regard to the qualifications and 
skill required for the jobs and also service expericnce, 
screen all the work-charged employees for thc purpose 
of making orders under section (5) above and also pre- 
pare a panel for making appoin rrncn t of work-charged 
employees. 

10. 0 ther conditions of service : 

The work-charged employee shall be entitle to casual 
leave, holidays, working hours as may bc prescribed i n  this be- 
half 

11. Power to review the scale of work charged employees : ! 

The Commission consti tutcd undcr Section (3) above shall 
i-eview the wage, norm and scale of work-charged establishment 
or work-charged employces of any department from time to time 
as may be directed by the State Government. 

12. Scheme for absorption of Service : 

The Slate Government may draw up a scheme for ab- : 
sorption of service oP work-charged employees into regular Gov- 
e~nrnent service. 

13. Power to reserve the vacancies : 

The State Govcmmen t may, with due regard to [he iden- 
tification of posts and jobs, make an appropriate order to any 
Depamen t for reserving thc vacancies as may be specified for 
implementing thc scheme formulntcd under Section (12). 



CHAPTER - IV 

CASUAL EMPLOYEE 

14. Appointment and discharge of'casual ernployecs. 

( I )  The nppointingauthori~y shall review  he appoinimenl of all 
casual employees and sha11 issue order rc-appoinri ns 01. 

discharsing the service of casual employces in accordnncc 

wi~h the procedure  hat may beprescribcdin this behalf. 

(2) Noappnintmentofcasualen~ployecssl~nll bcm;tdcjnany 

depanmcn t i n  exccss of the norm ns may bc prescribed 

by the Stace Govemmenr for such depanment on consid- 

eration of the recommendation of the Commission. 
I 
I 

15. Wige : 

Thc casual employee shall hc paid a wage as rnay bc pre- 

scribed by the Stxc Government on consideration oi the rccom- 

mendation af the Commission consli tutcd under Section (3). 

16. Terms of appointment : 

The appointing authority shall specify a period of appoinl- 

ment not exceeding beyond the Financial year in w h ~ c h  the ap- 

poin trnent is madc. 

17. Other conditions or service : 

The casual employce shall be entitled to casual Icnvc, 

holidays working hours as may be prcscrihcd in [his behalf. 

CHAPTER - V 



MISCELLANEOUS 

18. Penalty: 

Any official acring in contravention of this Act or the Rules 
made under this Act shall be liable [o a punishment of fine which , 

may extend to Rs. 1000 (Rupees one thousand) and shall also be 
liable lo disciplinary action for any of the penalties specified under 
the Nagaland Serviccs (Discipline and Appeal) Rules, 1967. 

Provided that no court shall take cognizance of the of- , 

fence under this section except on a complaint made by an au- : 

thority as may be prescribed i n  this behalf. 

19. Relaxation : 

The work-chrrrgedemployees andcasual employees ap- : 

plying Tor appointment to regular service under rhe State Govem- 

secured as work-charged employees and casual employees. 

I ment shall be entitled to relaxurion of age to [he extent they have I 

Provided further [hat the Governor may make order re- 
laxing the age pirscri bed for initial entry into public employment 
in any particular case where the Govcmor is satisfied that undue 
hardship is like1 y to be caused. 

20. Power to make Rules : 

The stale GovcmmenL may, for- [he purpose of giving ef- 
fect to the provisions OF this Act, make rules. 

21. Repeal : 

The Rules, rcgulations and orders i n  force are hereby re- 
pealed to the exlent provided in this Act. 

The Nagaland Professions, Trades, Callings and 
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